
Misc.(J) Case No. 23/2022 

O R D E R 

 

21-09-2022 

Learned counsel for the petitioner Sri P.S. Sethi is present. 

However, learned counsel for the OP even though, filed a petition NO. 

2800/2022 seeking another date for objection hearing but he is found 

absent at the time of taking up the case. 

I have gone through the petition filed under Order 11 Rule 16 r/w 

Section 151 CPC r/w Section 65 of Indian Evidence Act praying for the 

direction of opposite party to produce the original documents of conversion 

of the opposite party from Hinduism to Baptism and it is submitted that 

petitioner had obtained photocopy of original documents of the said 

conversion. 

However, the OP through the learned counsel filed written 

statement stating inter alia that she have not converted to Baptism/ 

Christianity on 13-09-2019 or any other date as alleged by the petitioner. 

Therefore, the OP prays to dismiss the petition. 

Having heard the learned counsel appearing for the petitioner and 

on consideration of the photocopy of the documents annexed by the 

petitioner along with T.S. (M) Case No. 15/2021, it transpires that the OP 

Mrs. Lalita Basumatary has converted herself into Christianity/ Baptism on 

13-09-2019 and this fact has been prima facie apparent from the document 

No. 1 application form for reception of an adult candidate for baptism and 

document No. 2  the affidavit shorn by Lalita Basumatary to that effect and 

Document No. 3 the resolution of the Village Meeting. 

From the above, it transpires that the OP Lalita Basumatary has 

converted herself in Baptism though she denied the same and refused to 

submit original document. 

Situated thus, by taking the aid of Section 65 of Indian Evidence 

Act, the petitioner is asked to prove the same by producing secondary 

evidence of the said documents. 

Accordingly, this Misc.(j) Case No. 23/2022 stands disposed of. 

 

     (C.B. Gogoi) 
    District Judge 

                     Sonitpur,Tezpur 


